IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, CHENNAI

REGIONAL BENCH - COURT NO. III

Customs Misc. Application No. 40192 of 2019
in
Customs Appeal No. 40704 of 2019

(Arising out of Order-in-Original No.66257/2018 dated 22.11.2018 passed by the
Commissioner of Customs, Imports, Chennai)

M/s. Sansin Enterprises Appellant

336, Hegganahalli MainRoad
Opp. Government School
Bangalore — 560 091.

Vs.

Commissioner of Customs Respondent
Seaport, Chennai - II

Custom House, No. 60, Rajaji Salai

Chennai - 600 001.

WITH

Customs Misc. Application No. 40193 of 2019
in
Customs Appeal No. 40705 of 2019

(Arising out of Order-in-Original N0.66257/2018 dated 22.11.2018 passed by the
Commissioner of Customs, Imports, Chennai)

Shri K.Ashok Appellant
No.. 1, R.V. Naik Lane

Binny Mill Road Cross

Cottonpet, Bangalore — 560 053.

Vs.

Commissioner of Customs Respondent
Seaport, Chennai - II

Custom House, No. 60, Rajaji Salai

Chennai - 600 001.

AND

Customs Misc. Application No. 40194 of 2019
in
Customs Appeal No. 40706 of 2019

(Arising out of Order-in-Original No0.66257/2018 dated 22.11.2018 passed by the
Commissioner of Customs, Imports, Chennai)



P. Nitin Appellant
Flat No. FF9, I Floor

Sri Sai Shakti Enclave, H.V. Halli

Rajarajeswari Nagar

Bangalore — 560 098.

Vs.

Commissioner of Customs Respondent
Seaport, Chennai - II

Custom House, No. 60, Rajaji Salai

Chennai - 600 001.

APPEARANCE:-

Shri K. Balasubramanian, Advocate for the Appellants
Shri Jagan Babu, AC (AR) for the Respondent

CORAM

Hon’ble Ms. Sulekha Beevi C.S., Member (Judicial)
Hon’ble Shri P. Venkata Subba Rao, Member (Technical)

Misc. Order No. 40295-40297 / 2019

Date of hearing: 12.06.2019
Date of decision: 12.06.2019

PER MS. SULEKHA BEEVI C.S.
The appellants have filed the above appeals with a delay of
three days. The delay being nominal, the same is condoned and the

COD applications are allowed.

(Dictated and pronounced in open Court)

(SULEKHA BEEVI C.S.)
Member (Judicial)

(P. VENKATA SUBBA RAO)
Member (Technical)

Rex



